FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MAHAKALI FOODS PRIVATE

LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

MAHAKALI
LIMITED

FOODS  PRIVATE

Date of incorporation of corporate debtor

04/03/2002

Authority under which corporate debtor is
incorporated / registered

ROC Gwalior

Corporate Identity No.
debtor

of corporate

U15499MP2002PTCO015006

Address of the registered office and
principal office (if any) of corporate
debtor

48-Bengali Colony Kanadiya Road,
Indore, Madhya Pradesh, India, 452001

Insolvency commencement date in

respect of corporate debtor

31-07-2026
(Order uploaded at NCLT website on 03-
08-2026)

Estimated date of closure of insolvency
resolution process

27-01-2027
(180 Days From the date of Order)

Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Navin Khandelwal
Reg. No: IBBI/IPA-001/IP-P00703/2017-
18/11301

Address and e-mail of the interim
resolution professional, as registered with
the Board

Address:-206, Navneet Plaza 5/2 Old
Palasia, Indore- 452018
Email: navink25@yahoo.com

10.

Address and e-mail to be wused for
correspondence  with  the  interim
resolution professional

Address:-206, Navneet Plaza 5/2 Old
Palasia, Indore- 452018
Email:cirp.mahakalifoods(@gmail.com

11.

Last date for submission of claims

17-08-2026
(14 days from the date of order received by
IRP)

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Based on limited information, there is no
class of creditor u/s 21(6A)(b) of IBC
2016.

13.

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable.

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

(a)Weblink:
https://ibbi.gov.in/en/home/downloads
Physical address: As per point 10

(b) Not applicable as per information
available with IRP till date

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Mahakali Foods Private
Limited on 31-07-2026 (order uploaded at NCLT website on 03-08-2026).



The creditors of Mahakali Foods Private Limited, are hereby called upon to submit their
claims with proof on or before 17-08-2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Navin Khandelwal

Interim Resolution Professional
IBBI/IPA-001/1P-P00703/2017-18/11301
AFA valid till 31-12-2026

Date: 06-08-2026

Place: Indore



ME SETTING THE TONE FOR ASSEMBLY POLLS

: s_anajwadl Party's con-

CM Targets SP Ahead of Next
r's Uttar Pradesh Elections

ccuses Oppn of depriving youths, farmers, women, poor of debate on supplementary budget

ductisanti-youth,anti- | | ongidentified with MY
farmer, anti-women, anti- bi Pi ki
= poor. itdidn't allow discus- tcm_ lne,lS 15 S_EE ng
73 =slon onmeasures meant for to widen its social base
-the welfare of these sections
e ptaidelian through PDA strategy
O = Uity Prodesh Chief Minister por—"

143
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Our Political Bureau

ew Delhi: Uttar Pradesh Chief
dindster Yogl Aditvanath on Wed-
esday accused the Samajwadi Par-
v of disrupting the Monsoon Ses-

New Delhi: After ageressively co-
kward classes, Dalitsand
s under its PDA plank,
Samajwadi Party chiel Akhilesh
Yadav on Wednesday mace & pitch
for Uttar Pradesh’s politically infl

on of the

ernment's over

L1

bly and depriving
“the state’s youth, farmers, women
1d the poor of adebate on the go-
Tts 59,000-crore
spplementary budget, which was
ssed amid Opposition uproar be-
= -hore the House wag adjourned sine
ie, aday ahead of schedule,

= Addressing reporters after the
=session ended, Adityanath said the
upplementary budget contained
rovisions for employment genera
“tion, skill development, welfare
chemes for farmers and the poar,

ential ity ahead
of the 2027 assembly elections,
Eong identified with the Muslim-
Yadav combine, the 8P has in re-
centyears soughtio wlden lssoci-
al base through its PDA (Picchda-
Dallt-Alpsankhyal) strategy
With the Bahujan Samaj Party
steadily losing political grournd
and the hattle for Dalit votes inten-
sifving, 8P has sharpened its out-

ADDRESSING A BRAHMIN SAMMELAN ON JANESHWAR MISHRA'S BIRTH ANNIV

‘P’ in PDA Stands for Pandit
Too: Samajwadi Party Chief

CJI: Weneedtotread
carefully so thatthese
youngsters do not
indulge in violence

APEX COURT ON PLEA SEEKING ACTION AGAINST CJP PROTESTERS :
Better Course is to Counsel
Protesting Youngsters: SC

Thecounsel for the petitioner argu-
ed that while aceountability has be-
en sought from the government aml
the pollee over the ovents of July 2
niraction has been taken against the
pritestorganisers at Jantar Mantar
even after o fortnight. The counsel

nuing to meake provocative public

for Panditas well, “ People keep re- 1y
defining PDA after losing to it But
they have forgotten that the' P also
stands for Pandit. The mare pain
{peedi) they inflict, the stronger
FDA will become,” hesaid,
Yadav accused the BJP govern-
ment in Uttar Pradesh of targeting
position worlers, Brahmins and
religious leaders, ineluding Shan-

Peoplekeepredefining  karscharya  Avimukteshwara- member bench, verbally observed,  incidents take place, we need to deal
PDAafter osingtoit But oot le | [ e s e e i e et
= sovernment denled per mission to g of 8 ples by retived marked, adding: “But let us leave it to
they have forgottenthat'P' bl the Brahimin Sammelan at Ja- Foinse ; action aga:  the wisdom of the Lo
also stands for Pandit. The neshwar Mishra Park in Lucknow, Inst the grganisers of the Jantar aaencies"l‘herkmwbeuerthm you,
more pain (peeda) they inflict, foreing the party to shift the pro Mantar protests for theirallsged  and they lnow better than us hcrw 0
grammeto ts state headquarters, — role in the July 20 demonstea- —dealwith thiskindof sitwtion.”
the stronger PDA will become T outreach comes amid rene. The that  Notlng that another pending
AKHILESH YADAV wel competition for Brahmin vo- ementsmadeby lea-  plea raised lssues from the oppo-
Samajiaci Pariy President ters, o community that has tradi- dersof theCockroach  site perspective, the bench obser-
z tlonally been a pillar of the BJP's Janta Party (CJP)  wved that both matters should be
anattempt tomake Inroads among  support base. inelted profesters,  gonsidered together

Brahmins, seeking to broaden the
party's social coalition ahead of
theigh-stakes 507 contost,
Addressing a Brahmin Spmme
lan organised on the birth anni-
versary of socialist leader Janesh-
war Mishra, Yadav said Pandits

reach Castes.
Yodav's latest outresch signals

erealso partol the PDA formula-
tion, saying the ‘P in PDA stands

In December last year, an Infor-
mal gathering of P nearly
three dozen BJP MLAs and MLCs
from the Brahmin community had
triggered considerable political
buizz and unease within the ruling
party before the state leadership
mmowved to play down s slpnifiean-
oo,

romen's E.‘.I'l‘t])(ﬂwt'[‘ll'lt.ll[.

In!‘mbt-

sructure pis

ecurity for contractual workers,
"he Samajwadl Party's conduet

is anti-youth, anti-farmer, antl-wo-  leged,
menand antl-poor 1t did not allowa
discussion on measures meant for

the welfare of theseseetlons,” he al-

He sakd the budget earmarked
funds for a proposed outsourcing
eommissiontoensureminimum re-

muneration and socinl security be-
nefits for oulsoureed workeres, ad-
ding that the mechanism would be

rolled out suon.

handigarh: "he Punjab Cabi-
et on Wednesday gave a nod to
n t up three new Digltal Open
+ “Universitles inthe state, an offi

eial statement said,

The Cabinet headed by Chief
Minister Bhagwant Manntook s
series of decisions aimed at
strengthening  education, im-
proving governance and public
service dellvery and promoting
inclusive development across
thestate.

The Cabinet alse approved &

(%mvndm?nl! Bitl, 2026, to regu-
Inte "unnecessary and unrea
sonable” incresase in fee by pri-
vite upaided educational insti-
tutions,

To attract best guality educa-
tional institutions of national
anil international repute to Pun-
jab, the state government has
prepared the Punjab Private

The Cabinet also gave nod to
Cloud University at Bohan,
Hoshisrpur, MS Digital Unlver-
sity at Fatehpurand Physieswal-
lah Digital University at Nand-
pur Kesha in Patiala.

"Theserting upol these univer
sities is expected to bring quali-
tv education to the city and will
help in the overall development

State  Outsourced  Personnel
Transition to Contractual En-
gagement Bill, 2006, among uth-
e Juey policy initiatives,

"The cabinet gave nod to bring
the Punjab Regulation of Fee of
Un-alded Educational Institu-
tions{ Amendment) Bill, 2026 for
regulation of winecessary and
unreasonable nerease in fee by

proposal to bring the Punjab
Regulation of Fee of Un-aided
Institutions

Educational

statement,

DigitalOpen Universities Policy,
2026, the government said in a

of the area,
thersaid.

1t also approved the Punjab

the statement fur-

privateu

aliled edueational in-
stitutions. The Bill has been ne-
cessitated as some unaided pri-

Raghav Ohri

New Delhi: Supreme Court on
Wednesday observed that the “bet-
ter eourse” to address the coneerns
of protesting youngsters is to “lis

ten™ tothem and “eounseland pact- ations do not spiral
them instead of allowingthe si- Themost outof control.

tuation toescalate into violence, powertul toal “What is inportant

“We need to tread carefully so that I$ listening. isto promote 8 peace-
theso youngsters do not indulge i jgran o fulmarch. If some in.
violenee, The better course istoco-  them and cident takes place,
unsel them and pacify them. The understand  the policealsoneed
most powertul tool is listening. Lis-  whytheyare exervise a great deal
tento them and understand why —shouting:CH of restraint foensure

theyareshouting.”Chief Justiceaf
Indla Surya Kant, heading 4 three-

sponsible for the resulting violenoo.

5 notgooutof hand. Whersver such

and should be held re-

CJI  Kant said
priovity should be
to facilitate peace
ful protests while
ensuring that situ-

that the situation do-

5 DALITS WERE KILLED
OVER LAND DISPUTE

Raj Court Acquits
All 40 Accused in
2015 Dangawas
Massacre Case

PressTrust Of india

daipur: Aspecial SC/8Teo-
urt in Rajasthan’s Nagawr
districton Wednesday acqu-
iteedall the 4daccusedin the
015 Dangaw s massacrecn-
s, in which five Dallts were
Killeel nver a land dispute,

‘News Organisations Can Use Audio-Video
Clips of Judicial Proceedings for Reporting’

NEW DELMI SC hasclarifiedthat its recentimearim

orderrestricting

—4  andvideadipsofcourt hearmgi toes not prevent

news organisations fromreporting onjudicial
proceedings. A bench heated by CJI said the restric-
tion isconfined tatheuse of audioand videa clips
ofjudicial proceedings in newsreparts. o1

of audio

Special jud-
e Ashish Bi
Jjaraniva o
the court in
Merta prono-
uneed the ver-
diet in the 1.
questioned  yearakl case
mwm it [0 the
victmeside 3o
nﬁ-drmlnm:‘. Jand in Danga.

B

On May 14, 2015, violones
erupted between two gro-
ups over the land dispute,
resultingin thedeath of Ra:
tarram Meghwal, Polchar.
ram Meghwal, Pancharam
Meghwal, Khemaram
Meghwal and Ganpatram
Meghwal Rampal Gosai,
from the other slde, was al-
so killed. Three of the vie- |2
thms were allegedly run |=

aver by o tracton o
The Investigation into the
case was handedover fo CBL, =

vate educationnl  institutions
werearbitrarily and unreasona:
bly Inereasing thelr anpual fees,
which was imposing unneces.
sary financial burden on stu.
dents und thelr parents,” the
statemoent sakd,

“Thigs, & need has been {2t to
amend the Purjab Regulation of
Fee of Unalded Bducational In
stitutions Act. 2016, the
Regulation of Fee of Un-aided
Educational Institations

o

; Punjab Cabinet Gives Nod to Set up Three N eDlgltal Open Universities™

Amendment Act, 209 and the
Rules framed under the Act to
check unjustified fes hikes by
private unatded schools." it add:
ed,

The Cabinet also pave o go-
ahead to place the Punjab State
Outsourcetd Personnel Transi-
thon toContractual K

years of continuous serviee, or i_m
three years in the caseof person- = ™
nel deploved in the enumerated —
Tazarddous categories'.

*Theremuncration of contrac. =
ta] appointees shall be doter- ©
mined by the Department of Fi- =
nance and shall not be lower =55
than themi rateol wage:

Bl 2026 for thetransition of el
gllile outsourced personne] nto
direet contractual

Tk nnder the Code on Wiges
mw o any other law rélating to 8
wapges forthe timebe- =

after o qualifving period of five

Inginforee,” itsaid, —PTI —

orm N C-26
H\lrmﬂ fu Fwle 30 af e
dn:urﬂl;mnm!

82

E "R,
Bufcr the Cantral Govameny
Reglonal Dirseter, Nmnmnl-m
n DArectorate, Ahmacabad
i the matter of svb-seclion (4)of
Y secion 13 of Companes Al 2013)
anc e (a] of sub-nbe {5 of
Rede T 0l 1he Companas
|Inzorpemban Rues, 2014
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OTICE is hereby guen 1o fhe
(Genaral Public that tha campany|
propases to make  applicaion
the Cenral Government
nder  Section 13 of fhe|
ompanies Acl 2013 saeking
cafrmation of nlberafion of the|
eencrandum af Assacaticn cf|
€3 _Jthe Company in barms of tha|
N Jspacial resolution passad at the
—{Exra Crdnary Ganeral Maedng|
Feid on Thursday 04" June,
{2026 to enable T company fo|
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Sports World Play

# 3w The Walls are
Closingin

FIFA chief holds emergency talks in

Morocco as pressure mounts over his
failed World Cup sell-off plan

Last 10 Months Tested
Me in Ways I Never
Expect

Wew Defhi: Opening up about
thefitnessissues he has batted
for nearly a year, Indian javelin
star Meeraj Chopra said the
past 10 months had tested him
nways henever expected,

Thie 2B-year-old, who added a
Commonweatth Games siiver

to his collection last week, was
hamoered by an adductor injury
anda series of other niggles. His
startto the season was delayed,
buthe rediscovered his rhythm
I Clasgaw, throwing a seasen’s
st B5.83 metres to daim silver,
“The past 10 manths have tedted
me in ways | never expected
Chopra wrole oa Instagram
an Tuesday alongside a video
of his Commonwealth Games
performance. "Recovering
from multiple injuries,
rebuilding my body, finding
my rhythm again, and
learning to be patient when
all | wanted was to dowas
compete. | was raining every
day without knowirg if | would
even have aseason this year” he
sald, Tl

Alcaraz Withdraws
From Cincinnati Masters
Los Angeles: Warld Na. 2 Carlos
Alcaraz has withdrawn from the
ATP Cincinnati Masters as he
continues hisrecavery from a
wrist injury that has sidelined
him since April. arganisers

said Tuesday. The 23-year-old
Spaniard had been slated 1o
make his return In the key tune-
up for the US Open, the Final
Grand Slam of the year that
starts or August 30 in New York
where Alcaraz isthe defending
champion, Alcaraz had planned
to take the courtin Cincinnati
for the First time since he was
injured In the first round of the
Barcelona Open inApril. AFP

resident Glanni
Entznting held emergen-
ey talks with other FIFA
directorsin Moroccoon
Wednesday, a source told AFT,
amld awave of criticism over his
now shelved plan to open the
Warld Cup to privife investment,
Infantino has come under in
ereasing pressurve, even from
within FIFA, overhis handling of
the proposal, and calls for him to
step down hove grown sinee he
ab.am.luned]:].qat.‘a‘ttmtm
Infantinohas been reported to
havesought support from B
great plavers known as "FIFA
Legenids’,
However his plea fell on deal
cars with one of them. former
Bawvelona and Real Madrid st

| Luls Flgo sending him a clear

10— "G

1 otk write 10,000 words on
the problemsat FLEA, But the so
Iutionneeds only three: Infanting
st g, Flgo wrote in the Daily
DBlailon Wednesday

“Belleve me, | have met some
viguesinmy time in the game.

“Butwhat [have seenexposedin

messags

ternal emadl tostaff criticising
e plan wag les ke oo Tuesding

Infanting, a 56 year-ald Swiss
lawyer—wheisholding themest-
g in FIFAS Afriearegional offioe
in Sale close to Rabat — was in
Moroeen to celebrate last week™s
Feastof the Enthronement.

Moroceo is tocohost the 2060
World Cup and Moroecan
Fothallchief Fouzi Lekjaaisone
ol the fitw to have publicly sup-
parted Infantinostnee the lum i
ating climbiown, Lekjaa last
Saturday had prajsed his"wiss"
move toscraptheplanin the infer-
estsof “unityand cohesion”.

He reiterated his backing for
Infanting for "all the inftiatives
almed at the development of
world football” during his 10
s incharge.

TOP EUROPEAN LEAGUES
ADD TO PRESSURE
J  The assockation of
European football
leagues called for gov-
ernanee reform of FIFA
on Wednesday Euvopean
Leagues, which includes
top competitions like the
PremierLeague, La Liga and
Serle A, described the proposal
as dangerous”and sald itpoing-
edindeeperconcerisabout how
world football's governing body
operates,

It said it raised "serlous ques-
tions about FIFAS governance,
Enternal culture nnd decision-
making,”

thelast Wdays is moet
deceitfil and eravenly selfinter-
ested behaviour have ever wit-
tessel.

“The mian who would do that
the man who would fry to foree
thintgh stich major changes fust
toenrich hnnuc-].f.nmllus friends

— lsavelicof thegame's pastand
should have no part in its future

Oneof thosebelisved tobeat the
meeting isFI EH U

S SECTe LY
al Mattias Grafstrom, whose in-

“Now b ever, FITA v
quires governance reform that
ensures that all relevant stake-
Toldders have a formal role L de.
eisions that shape the future of
ourgame”

In the statement European
Leagues hit out i the possibility
of further expanding the World
Cup o6 leams and said " FIFA
st not be allowed to continue
talkeing unilaterally disruptivede:
elalons” AFPAP

BAI Promises No Monkey Business at Badmmton Worlds

Monkeys and bird droppings
marred the India Open badmin-
tontournamenteardier this year,
but officials promlsed
Wednesday those problems
would not 'hr‘ wnz'dtt‘d at the

fa=
~ Py sy
LTS OF
EL 0 makn
2| appropriste eaquires #0d weak
€0 | appeopiinte wdvioe belere sanding
ik Mty s
| nrting on medical recommendations
| eotaring imio any commitment in
&~ retation 1o any
Bu In this publicaticn, I
orantives marid a5
Sgallight and Promalionsl Featirss

| Adeertisars o the produsts and

workd

the conrt,

Bird droppings were also seen
on courts, while TV pictures
showedamonkey makingitsway
Into thestands, ' am 100 percent
sure that this time the pigeon-re-
Lm:.d arany kind of bird and ani-

T! i returnsto
India after 17 years at New
Delhi's Indira Gandhi Indoor
Stadium from August 17-21,

The venue faced severe eritl-

will not oc-
cur tlnrln}: the world
championship,” Badminton
Association of India (BAT) secre.
tary Sanjay Mishra told AVE

%
A monkey entered the stadium

Warld Federatjon officials confk
dentof agood towrnament,

A lot of work has gone into the

vente, o witerproofing b ap-
plyinggel on the roafing - to stop
pigeons perching on those
e
tou

" BWEF events divector of
ament operations
vaamresh Supramaniam saiil,
"hecailing alotwasdamaged,

wirings wese exposed. They are
all repaired, snd deep-cleaning

RAW MATERIAL PRICES RISE ON W ASIA CRISIS

Fertiliser Output, Imports Fall in Q1 -

NP/NPK fert production dips 28%, imports 49.5%

Shambhavi Anand

New Delhi: India's production and imports of
NP/NPR fertillsers fell sharply in the June qu-
arter, as the West Asia conflicr inflated prices of
ey paw materials, raising concerns over nutri-
ent availability for the ongoing crop
Production of these complex fertilisers fell
28%, while imports slipped 485% from a year
carlier, according to latest industry data, ofter
pricesof ammoniaandsulphur nearly doubled,
making manufacturingand imports

“A sharpspike in key raw material prices have
made import and productlon of comple
viable," sakd a senior executive at atopfertiliser

hiohlf

retail priee.

s5viable,

Tl
un- re

producer, inge

riised prices, but further inerenses would make
these fertilisers unaffordable for farmers,
Unllke urea and diammonium phoesphate
(DAP), vetail prices of NP and NPK fertilisers
aren't regulated by the government. Instead, ma-
nufacturers are compensated under the nutrient
brsed subsidy (NBS) scheme, under which the go-

@ already

guarten

vernment fixes subsidies
ents, while companies de

ine the masimum = Sj

Industry executives said thesubsidy rates, J.a:t =

revisad in April 2026 prior to escalation of the =
West Asiaconflict, no longer reflect the current =&
raw material prices. As o result, both domesti
son,  production and imports have become less viab
e, affectingthesupply of fertilisers widely used —Q
forpulses, vilseeds, cotton and maize,

In April, the gover nment approved 2 10-21% in- =
erease innutrient subsidy rates for the 2028
il season, taking the total subsidy oul
crore, However, fertil
ay the vevision has been overtaken by sub-
scqucnr increases inglobal 1npm costs,

The landed price of ammaonia nearly doubled o =
around 8400 per tonne, from $UKIS00 per tonme =
prior to the war, before easing stightly, Sulphur ==
prices climbed to §1,000-1,100 a tonne from about
sasatonne whilethe import priceaf phosphoric =
acid rose steadily to S1L700 per tonne for thi car- ¢
rent quarter, from $1.200 per tonne n the Mmth =

manufacty

i

Niti Seeks Policy to
Support, Regulate
(aregiving MSME

FORM A
PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE CREDITORS OF
MAHAKAL! FOODS PRIVATE LIMITED

ourBureau

New Delhi: NITI Aayog has
called for a dedicated policy
framework to support Indi
a's agelng population with
focus on regulating the care-
giving ccosystemandsetting
standards  for caregiving
whileextendlngthesocinbse-
curity coverage to caregi-
VOrs.
In {8 report “Rel

{Unclar Feguiation & of 1he lnsohncy and Bankruptcy Board of indin
(insdhaiey fur Corpore 20

18]

Corporitis T,
Lintsdty Iertification he. of

corporain dobior
| i o Ty agratiesd G

Care: Strategies for Fm]mwﬁ
ring Caregivers In Viksit
Bharat @7, released on
Wednesday, the Aayog has
called for promoting financi:
al incentives and entreprens
urshipforearegivers tomake
[tsealableand prof
Projecting India's .wenm
population to go up from 149
million in 2022 to 1%4 million
In 2031 and 37 million in
2050, the Aavog has also pro-
posed introduction of care
leave to empower employees
to providenecessary support
to dependent parents o per
sons with chrenie illnesses.
“MSMES In the caregiving
space may be encouraged to
register and access povern-
ment financial products, such

f&b Mudra |‘1![HL‘1._ 'r!lt'.’:'e f{]Jl

gummmmammwm

LS e, urcer rodm o
eaLa ) of subsoction (64) of awmu‘s?ioﬂxmarﬁ::m&
1, ascartaired by te
i3 e R
idertified ¥ a0t s Aurhorised
Pspresserdatfes of trecors 1 8
4. Ty Rkt Foms and ) Wobre: fripss,/ bl ovin‘en homa downkngs
11 Detziis of authoriod Pysicel éxkiess: A per pobt 10
i
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Privata

Natice s heraty gwan that the Naticeal Company Law TAbunal has ordirad the
sommenosment of B Corpoenta Insalvdnny rescalon rocees o (a Walnkail Foods
N

2026 {order
The mmwuanmxﬂms Privie um-w are Ilmeby auw upan o suliri lhdll'
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